11909 Written Answers

Post Offices Running at Loss

3608. Shri Kajrolkar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) total number of Post Cflices
opened during the First and Second
rive Year Plans and how mauny of
them are running at loss beyond the
permissible limit; and

(b) what total loss Government are
incurring on such Post Offices?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) and (b).
Post Offices opened in First Five Year
Plan —18,948.

Second Five Year Plan —22,231.

The rest of the information is being
collected and will be laid on the

Table of the Sabha as early as possi-
ble.
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Liberalisation of Study Leave Rules

3610. Shri Jedhe: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether it is a fact that when
Dr. Joseph of Indian Agricultural
Research Institute committed suicide,
it was stated in the House that Gov-
ernment was considering the liberali-
sation of the rules relating to Study
Leave;

(b9 if so, the decision since taken;
and

(c) the action taken to implement
the decision?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) to (¢). A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix IV, anncxure
No. 78].

Import of Steel for Wharf Crane,
Calcutta Port

3611, Shri Nath Pai: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
contract for the import and supply of
a certain quantity of tested steel for
the manufacture of the wharf crane
for the Port of Calcutta was given to
a Calcutta firm in the year 1959;

(b) whether it is also a fact that
the steel supplied by the said con-
tractors failed to satisfy the required
specifications and the latter wanted 90
percent cash payment on the basis of
allegedly tampered documents;

(c) whether it is also a fact that
the case went up for investigation by
the Enforcement Branch of the Cal-
cutta Police who reported as early as
1959 that it was a fit case for police
prosecution;

(d) if so, what action has been
taken by the Commissioner of Port of
Calcutta on the recommendations of





